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ALHTR, 593 (). — AT F ST, SFHTTIT H AT qIFT, TATEYW, A AT AT THAAT 

AT A AT 16 rFqEy, 2017 i afdegEaT e avAnf. 3337 (o) ¥ gwT vw 9T efiEar 

seRTRre ¥ wE oft e 3 wedy sttt S gwd warfaa g Ay waraen o, & 3w arfe & S o 

SAfEEaT fi TS A wiT S-Arar # gaeey #E wE A, v G fr ermty F ofaw s §w 

TATT /AT A 

T, T At fEAi 16 srqaT, 2017 FT STH-ATE T ITAS FAE TE A 

T, 7 AR T T ATET AT K AA@E H AT ATRA ST Tt 7 e @y sttt s 

waTat w7 fafied = & G G g 

9 o, T (S w1986 F A (5) F 3w fFw (3) F Ava afsa wAtawr (Hvem) 

wrfafeem, 1986 (1986 #T 29) #T €T 6 =¥ 25 FWT Y& ARFAT FT TAW FA U, FF ALHT, TAZATT 

Tt (FE) A, 1986 # ST Herra F F fory AeAtertad derem #dt 2, qaia— 

1. (1) =7 [t v \fered qm wieEe (F@vaw) wera [, 2018 21 

(2) 7 TSI F YT A A F Tged gl 

2. TAtEeT (FeE) e, 1986 fit ST 1 7, 

(F)  F9 4 H FH GEAT 5F F AT, AF 3 F A9 O TG 77wl Sy, saia— 

“II1. fafafiee so soam, e 1 sadt, 2017 3 we=nq st B au an @ 5 o 3.0 Hiymasegua 

F FAFAH TE ST ST A AT g AT 5 AT T A FewTl” 
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(@) w5 F v SHE watad wateAt F weanq Fwafafya ww d@en siw afatean A 

ST T S, srat- 

FAE | IR FerHfier iGED 

1 2 3 4 
s | AT ferer wE S ITAT IR AW A 5% w4 % w7 | 7 11 A 

(5Ter ST T F ST T ST AT 
S ) arfrr g w07 A A g 

(m 

ST o form Ferfer frar smom; 

#0725 #, fwaferfera froqor sia:eafa fr stroem, seafa— 

“fooqT ;. HERT STEAHATES, ATIEIST WY gA-F o fow welt Areier R T Wi A oo e 97 6% 

FH F 33 37 A =t wfafet F wearq FfEtata ww we o afateat w1 saernta Gar 

RIEED 

4 

forera wemEe awaT: 
100 FTTE ST A 

= 6.902 (1 x 0.277)0555 
EEEN 
100 Hiex =gAaw 
100 FTTETE & FH 

= 6.902 (7 x 0.277)0555 
EEEN 

30 e it off wifer 2 

FY=ATHT STEAFATES AT 6.7, /31 7T 

== Wiz § A = s 

et & = =t 7f e A 

feoqolt ;T wr FrEen/ R st arfr 
B =t o7 A g 

[T, #. 71-15017/40/2007 - frz=e7)] 

=t . Fe e, Awlee S 

feoqur : ot o 3 ST ST, AL @ 3, ITEE (i) FLAL 844 (3F) ATEE 19 FAFT, 1986 T 

Rt T v s fEEt aw st anan . 568 (ar) fRatR 18 5@, 2018 F g 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 28th June, 2018 

G.S.R. 593 (E).—Whereas, a draft notification, for Thermal Power Plants was published in the 

Gazette of India, Extraordinary, vide notification of the Government of India in the erstwhile Ministry of 

Environment, Forest and Climate Change number G.S.R. 3337(E), dated the 16" October, 2017, inviting 

objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the 

dated on which copies of the Gazette containing the said notification were made available to the public; 

And Whereas, copies of the Gazette were made available to the public on the 16" October, 2017, 

And Whereas, all objections and suggestions received from all persons and stakeholders in response to 

the draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 

1986, the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:- 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule-I,- 

(a) against serial number 5A, in column 4, for item III, the following item shall be substituted, 

namely:- 

“[IL. Specific water consumption shall not exceed maximum of 3.0 m’/MWh for new plants installed 

after the 1™ January, 2017 and these plants shall also achieve zero waste water discharge.”; 

(b) after serial number SA and the entries relating thereto, the following serial number and entries 

shall be inserted, namely:- 

Sl. No. Industry Parameter Standards 

1 2 3 4 

“5B. Thermal Power Plant (water Water consumption Items I to III in column 4 in serial number 

consumption limit) S5A above shall not be applicable to the 

using sea water Thermal Power Plants using sea water”; 

(c) in serial number 25, the following Note shall be inserted, namely:— 

“Note: All monitored values for SO,, NOx and Particulate Matter shall be corrected to 6% Oxygen, 

on dry basis”; 

(d) after serial number 33 and the entries relating thereto, the following serial number and entries 

shall be inserted, namely:— 

SI. No. Industry Parameter Standards 

1 2 3 4 
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“33A. | Thermal Power 
Plants  with  wet 
Flue Gas 
Desulphurization 

(FGD) 

Stack 
Height/Limit 

Meters 
i 

Power generation capacity: 

“100 MW and above  H=6.902(QX0.277)"* 
or 
100 m minimum 

“Less than 100 MW H=6.902(QX0.277)"*% 
or 

30 m whichever is more™; 

Q =Emission rate of SO, in kg/hr* 
H = Physical stack height in meter 

*total of the all Unit’s connected to stack 

Note: These standards shall apply to coal / lignite 

based Thermal Power Plants.”. 

[F. No. Q-15017/40/2007-CPW] 

DR. A. SENTHIL VEL, Scientist ‘G’ 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section 

(i) vide number S.O. 844 (E), dated the 19" November, 1986 and last amended vide notification number 

G.SR. 263(E), dated the 22" March, 2018. 
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